
IN THE CENTYL ID?CNIST7TIVE TPI"TJNAL W1DRAE'tD PNCH 

AT HYERAF'D 

O.A. No. 563/92 . 	 Dt. of Decision 1641993 

M.Prabhakar 	 - 	petitioner 

Nr.Y.Suryanarayana 	 Advocate for 
the jpettioner 
(5) 	I 

- Versus 	 I 

The Chie ,1t Matter General, Ex.OfficiO Chairrpan, 

Dak Sadan, Hyderabad and another. 	 RespOnd&flt. 

Mr.N.R.Devraj 	Advocate for 
the Respondent 

CORAM 

THE HON'BLE M1., T.CHIaJNDRASEKHARA REWY : MEMBER 

THE HON'BLE MR. 

Whether Reporters of local papers may 
be all-jwed to see the judcrement? 	

/ 
To be referred to the Reporters or not? /- 

Whethertheir Lordships wish to see 
the fair copy of the Judgement? 	 '7 

/ wI 
Whether it needs to be circuj.sted tc- 	/ 
other Benches of the Tribunal? 	

( 
Remarks of Vice-Chairman on Columns 
1,2,4 (to be submitted to Hon'ble 
Vice-Chairman where he is not on the 
Bench.) 

ns 	 - 

(HT.3 



DMINI5T}./'T 	
TRIBUNAL : HYDERJB BtNCH 

IN THE CENTRkL  

AT HYDERABAD 

Date Of Order: 16.4.1993 
O.A.NO.563/92  

BE1S'1EEN 
.. Applicant 

.Uprabhakat 
A N D 

1. The Chief post Master_Gener 
al 

and Ex.officio Chairman, 
A.P.CirCle, Welfare Committees 
Hyde?ép%'L°- Dak Sadan, 

2. The Stiperintendeflts 
Vailwat/ Mail Service, 
of 	Hyde'tt/&'-. Respondents. 

Counsel for the lçplicant 

ho Respondt 	 .. Mr.N.R.Devraj 

NON' BLE SI-ihI T.CHu 	 - - 



2.. 	

0 
ench delivet& by 

of the Single Member 	

1 vmber(* Order 

	

	
ra ReddY , 

.Chafld 5  

	

Hon 'ble Shri 	

on 19 of under Sect 
atioD tiled 	

resPot11tS ThiS jS an appliC 
tive Tribun-5 Pct to direct the 

ompa55b0te the iamuinjstta 
t an 3ppointment on c 	

em fit as may de 
the applican 	

or orders to provide to 
groundS and to paS5 such other order 

the circumstances of the case. 

	

and proPer 	
brief are 

ri6 to this O.A. in 
The facts giving 

as fo1loW5 	
te Bal&iah. Me 

jS onS la icant 	
posts. In a 

The father of the appl 
artment of 2. 

	

	
in the Dep as Mail Man was empioyeÔ 	

icaIt'5 father ,Balaiah was 
department enquiry the ap1  

the dismissal He preferred an appeal as against 

order. The appeal 91 	 - 	The said Balaiah 

preferred revision before the coetent authority. Nhile the 

revision was pending the said Balaiah died on 26.11.1986. 
After the death or 	 - 	 - Lr  crihynfl-tpd a 
reminder to the revising authority on 26.11.1987 to pass 

appropriate orders on the revision petition filed by her let 

husband Balaiah. The applicant's mother was infozned that t revision petition  

on 10.11.1996 So, the mother of the applicant approached 

this Tribunal in O.A.648/88 for setting aside the 
dismissaj 

order passed against her husband and for other consequefltja benefits. The TrlQunaL Dy ----------------- 
	- 

orders of the dismissal and also further directed the respo 

to pay monetary benefits which Would have been payable to t 

applicant's father du.ng  his life time in accordance with 
rules and regulais 	In view of the directions of the 
- 	

r 	 S.-- - 

k 



4,  

C) 
Tribunal, all the benefits 

4thich the said Balaiah was entitled to had been paid to the 

family of the said late Balaiah. It is the case of the 

applicant due to the death of the said Balaiah that the 

family is in distress and indigent cirCumstantes. The 

applicant who is the so%5the said Balaiah had; approached 

the competent authority to provide him an appointment on 

compassionate grounds. The request of the applicant to the 

competent authority to appoint him on compassionate grounds 

did not fia I avojar by the competent authority. So, the 

applicant approached the Tribunal for the re.ief as already 
I' 

indicated abjve 

	

4. 	Counter is filed by the respondents opposing 

this O.A. 

We have heard Mr.Nori, Advocate fr the applicant 
and NrN .a .Devraj, Standing WUne  

	

6. 	During the course of the hearing Of this O.A. 

on 13.4.1993 Mr.N.K.Devraj produced before us the declaration 
of the applicant whirh is-in the own hand of the applicant 

with regard to his'7st  for compassionate: appointment that 

had been made before the respondents. The said, declaration 
of the apiicant wuu.w. yc.  

applicant owns and possess a house worth Rs.,E2.5.lakhs in 

Hyderabad City. It is needless to pointout that(
-- 
 /ed I missiob_ 

is the best peace of evidence•  So, from the statment made 

by the applicant we donot have any doubt to come to the 

conclusion that the family of the applicant owns and possess 

' 	13chs in Hvderabad City. It is not in 
dispute that the mother of the applicant including thEelIéf 

1s 	2 
on pensiop%getting Rs.900/- p.m. The appliëant's mother had 

al4M?gratuity and CGEIS amount of Rs.1b,533/-, towards 
enchment of leave Rs.4,514/-., towards DCRG Rs.33,990/-.. It 
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Copy to;- 

The Chief Post Maste General and Lx. Officio Chairman, 
A.p,Circle, Welfare 9omjttee, A.p,Cjrcle, flak Sadan, Hyd-001. 

The Superintendent, 4iiway Mail Service, 'Z' Division, Deptt. 
of Posts, .Hyderabad. 

One copy to Sri. Y.Suryanarayana, advocate, 40 MIGH,Housing 
Board colonyMehdipatmm, Hyd. 

One coot, i-n Rr4 	 -. 	- 

One spare copy. 

- 
Rsm/- 

- 
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1 
is also brought to our notice that the eldest1! SDrI of the late 

Balaiah is employed as a Daftari in the Fsta'l department. But 

according to Mr.Nori the eldest son of the said Balaiah is in 

employment from the lifttime of his father i residing 

seperately and there is no help from hi'mto the family. But 

the fact reniains that one of the meribers in he family is 

already in (bvernment service. But neverthlss the paramount 

conside±ation by the Tribunal in the matter f 'ppointmeIj 

on wmpassionate grounds is whether the family is in such 

indigent and distress circumstances that  the family will not be 

able to survive unless an appointment on cor passionate grounds 

is made. But as already pointed out in vie4 of the fact that 

the family owns and possesses a huse in Hyderabad City worth 
AokL 

nf the retiremet4bnefits refeired to 
above which the family got after the death f the saici baLairr 

and also bearing in mind the fact that one of the Sons is in 

the Gavernment service and that the mother pt the applicant is 

4thcb fmi1v is in distreds and indigent 
circumstances cannot be accepted. So, the Taction of the- 

Circle Selection Committee in rejecting!  the case of the 

applicant for appointment on compassionate ' grounds is valid. 

nn merits in_this O.A. and this !O.A. is dismissed 
accordingly leaving the parties tobeà th&±T ovYh costs.  

1- (J cY1tcCsaJckQ4C 

(T. CHANDRASflGIARA REnD?) 
Member(Judl.) 

Dated; 16th April, 1993! 

(Dictated in Open Court) 	' 


